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Mr. Speaker: The han. Member is 
putting hypothetical questions and 
asking for opinions, whether it indi-
cates this or not. It is very difficult 
to answer. 

Shri Vidya Charan Shukla: In reply 
to part (b) of the question it has 
been said that the original programme 
for the manufacture of traction 
motors has not been altered. May I 
know if the manufacture of these 
traction motors has started and, if so. 
what capacity has been achieved in 
the manufacture of these traction 
motors? 

Shri P. C. Sethi: At present, the 
manufacture of transformers, switch 
gear. capacitors and traction equip· 
ment has been started. As regards 
the motors, their manufacture has 
not yet been started. 

Shri S. M. Banerjee: In the state· 
ment it is mentioned that the manu-
facture of heavier sized transformers, 
industrial motors, large sized genera. 
tors and wat .. r turbines is expected 
to be taken up during 1962·63. May 
I know whether there is any expan-
sion plan of this particular project, 
and what extra amount has been 
sanctioned for that? ' 

Mr. Speaker: He wants to know 
whether there is any expansion plan 
for this project and what amount has 
been earmarked for that. 

Shri P. C. Sethi: I have no infor-
mation on this point. 

Shri S. M. Banerjee: Sir, can he 
say "No information"? There is 
information. Of course, he ean ask 
for notice. 

Mr. Speaker: It is equally good. If 
he says "No information", that means 
that he wants notice for that. 
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I shall also read the answer in 
English. 

(a) Government are not aware of 
any such statement having been made 
by Shri C. N. Anandurai in Madras 
on 6th May 1962. Shri N. V. 
Natarajan, Organisation Secretary 
of the Dravida Munnetra Kazhagarn 
is, however, reported to have stated' 
at the meeting held in the morning 
of the 6th May that "if the Govern-
ment of India and Shri Nehru did not 
give due significance to the demand' 
of the Dravida Munnetra Kazluigam, 
then it would be brought before the 
United Nations Assembly." 

(b) Government will do the needful 
a, and when it is found necessary. 

Shrt nhallt Darshan: Sir, when this 
organi~at!on does not believe in the' 
very basic unity and indivisibility at 
this country, why has it been allowed:-
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to exist so far and why drastic action 
is being delayed even now? 

The Minister of Home Affairs (Shri 
La) Bahadur Shastri): This organi-
.sation has been functioning for some 
time past. We have to judge whether 
they arc really a menace and the 
Government should take legal action 
against them. The main point is that 
preaching of secession should be 
made a penal offence. Government 
gave thought to this matter. Although 
it might be felt necessary to take 
action on those lines, at present, we 
do not consider it necessary to take 
immediate action on those lines. 

Shri Tyagi: The movement should 
grow to invite attention? 

Mr. Speaker: Shri Bhakt Darshan. 

Sbri Bhakt Darshan: Sir, have the 
Government of India and the Gov_ 
ernment of Madras enquired into the 
grievances of the people which are 
being exploited by the D.M.K. and is 
any concrete step being taken in that 
direction so that the wind may be 
"taken out of the sails of this separa-
tist movcment? 

Shri Lal Bahadur Shastri: I dO not 
quite understand what kind of 
grievance the han. Member is refer-
ring to. They have no special 
grievance. If it is economic, it is a 
general question and they form a 
very large proportion of the popula-
tion and come from the backward 
classes of the State. There is no 
special grievance as such. Of course, 
the demand of separation is there. 
There is no further enquiry to be 
made in that regard. 

Dr. L. M. Singhvi: Is it proposed to 
make any propaganda for secession a 
substantive penal offence in this 
country and if so, by when the legis-
lative enactment is likely to be 
brought up? 

Shrl La) Bahadur Shastri: As 
said, we have given thought to this 
matter. But, we are not in imme-
diate hurry to put forward such a 
legislation. 

Nul Tyagi: From the answer of the 
Home Minister, I understand that 
any propaganda even on a widespread 
basis for secession and for separa-
tion from India is not one which 
would attract his attention. He says 
that action will be taken when it is 
found necessary. Shall I take it that 
any widespread propaganda, of 
course. non-violently done, does not 
catch his eye at all? 

Shri Lal Bahadur Shastri: I think 
Shri Tyagi, who is an old seasoned 
political worker, should depend more 
on his political propaganda also. We 
have to fight them on the political 
level. I do not consider that the 
matter is so serious that we cannot 
deal with it non-officially. But, un-
"~"'''"dly, if there is preaching of 
sec,' ""on, if it continues and it is 
done on a wider scale, it will never 
be allowed and it will be stopped. 

Shri Tyagi: Is there any time-limit 
for that when action will be taken? 

Mr. Speaker: Shri Tyagi does not 
grot my permission for the second 
question. That comes out automati-
cally. Shri Hari Vishnu Kamath. 

Shri lIari Vishnu Kamath: Do 
recent reports received by the Gov_ 
ernment indicate that public opinion 
in the south with the exception of a 
few pockets in Tamil Nad is veering 
slowly but surely away from the 
slogan of Independent Dravida Nad 
or do they indicatE' that the slogan 
is evoking any large-scale response 
and the movement is gaining momen-
tum in the south? 

Shri Lal Bahadur Shastri: What the 
hon. Member said in t:lC l:~g;"'1ing, 

the first portion of it is correct. This 
could be very well judged from the 
fact that whE'n this matter was raised 
in the Rajya Sabha, Members from 
all the southern Stat£'s, (3cl1 ~:1(~ c':ery 
one of them, spoke forcibly against 
this proposal or this kind of a 
demand. Even in Madras, '-especially 
in the other States, the general opi-
nion is very much against this. 
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Dr. L. M. Singhvl: On a point of 
order, I believe the convention is 
that we do not. in this House, refer 
to the proceedings in the other 
House, I believe that rule 354 pre-
cludes any discussion of the proceed-
ings of the other House in this House, 

Mr. Speaker: When they are pub_ 
lished, reference to that publication 
can be made. 

Stlri Vidya CharaB Shukla: May I 
know if this kind of speech advocat-
ing secession is a criminal offence, 
and if so, the reason why no action 
has been taken against the gentleman 
who made that speech? 

Shrl Lal Bahadur Shastri; It is not 
yet a criminal offence. 

Metallurgical Research Laboratory, 
Ishapore 

·1437. Shrl S. M. Banerjee: Will 
the Minister of Defence be pleased 
to state: 

(a) whether final decision has 
siRce been taken regarding bifurca-
tion of Def!'nce Metallurgical Research 
Laboratory, Ishapore; 

(b) if not, the reasons therefor; and 

(c) when a decision is likely to be 
taken in the matter? 

The Deputy Minister In the Minis-
try of Defence (Shri D. R. Chavan): 
(a) Yes, Sir, 

(b) and (c). Do not arise. 

Shrl S. M. Banerjee: The reply to 
part (a) of the question is 'Yes', May 
I know whether it has been actually 
bifurcated, and if so, the departments 
into which it has been divided? 

The Minister of State In the Minis-
try of Defence (Shrl Rarhuramaiah): 
Only a decision has been taken in 
principle to bifurcate it. It will take 
some time to implemellt it. 




